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CENTRAL ADM IN ISTRAT IVE TRIBUNAL
PRINC IPAL BENCH: NEW DELHI

OOA . NOO 130/94
New Delhi this the 4th day of August 1999

Hon'ble Mr. Justice V. Rajagopala Reddy, Vice~Chairman (J)
Hon'ble Mr. R.K., Ahooja, Member (A)

Shri R.K. Gangrade
S/0 Shri K.C. Gangrade,
R/o Post Bargaon, Distt. East Nimar,
{By Advocate: Shri 5.0. Raturi proxy
for Shri G.0. Gupta)

Versus

1. Union of India
through the Secretary to the
Government of India,
Ministry of uater Resources,
Shram Shakti Bhawan, Rafi Marg,
New Delhi~ 110 001.

2. The Chairmen,
Central water Commission,
3ewa Bhawan, R.K. Puram,
New Delhi- 110 066.

3. Union Public Service Commission,
through its €hairman,
Bholpur Haouse, Shahjahan Road,
New Delhi~ 110 001.

4. The Secretary to the

Government of India,

Ministry of Personnel, Public

Grievances & Pensions,

Qepartment of Personnel Training,

Nofth Block,

New Delhi-110 001.

-..Respondents

(By Advocate: Nona)

CROER (Oral)

By Reddy, J.~

Leamed proxy counsel for the applicant segks

permission to withdraw the CA. The 0.A. is accordingly

(V. Rajagopala Reddy)

Vice- Chairman (3J)

dismissed as withdrawn. Ne GOSLB,L'
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